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CHHATTISGARH ACT
(No. 34 of 2025)

CHHATTISGARH LABOUR LAWS AMENDMENT AND
MISCELLANEQOUS PROVISIONS ACT, 2025.

An
Act

further to amend.-

(i) the Factories Act, 1948 (No. 63 of 1948},
{11) the Industrial Disputes Act, 1947 (No. 14 of 1947),
(ii)  the Trade Unions Act, 1926 (No. 16 of 1926),

in their application to the State of Chhattisgarh and to make
miscellaneous provisions and for other matters connected therewith of
incidental thereto.

Be it enacted by the Chhattisgarh Legislature in the Seventy-
sixth Year of the Republic of India, as follows:-

CHAPTER-I
PRELIMINATRY
1. {1) This Act may be called the Short title, extent
Chhattisgarh Labour Laws and

Amendment and Miscellaneous commencement.
Provisions Act, 2025.

(2) It extends to the whole State of
Chhattisgarh.

(3) It shall come into force from the date
of its publications in the Official
Gazette.

CHAPTER-II
AMENDMENT OF THE FACTORIES ACT, 1948
2. In the Factories Act, 1948 (No. 63 of Amendment of

1948), (hereinafter referred to as the Section 92.
Principle Act), in Section 92, after the ’
word “thereunder” and before the word
. and the punctuation “the occupier”, the

words and figure “(except Section 6 or of

any rules made thereunder)” shall be

inserted.
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After Section 92 of the Principle Act, the
following Section shall be added,
namely:—

“Q2A.

Compounding of offences.- (1) The
State Government may, by
notification in the Official Gazette,
prescribe  compounding fee in
respect of the offences specified in
the Fourth Schedule which shall not
be more than the fine specified
under Section 92, and the Chief
Inspector or the Inspector may
compound such offence before or
after institution of the prosecution
for such amount:

Provided that, the offence to be
compounded does not involve any
contravention of any of -the
provisions of this Act or of any rules

made thereunder resulting in an

accident causing death or serious
bodily injury or dangerous
occurrence.

(2) Where an offence has  been
compounded under sub-section (1),—

@)

(1)

before the institution of the
prosecutton, the offender shall not
be liable to prosecution in respect
of such offence;

after the institution of the
prosecution, such compounding
shall be brought by the Chief
Inspector or the Inspector in
writing, to the notice of the court in
which the prosecution is pending
and on such notice of the
compounding of offence being
given, the offender shall be
acquitted.

Insertion of
Section 92A and
O2RB.
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92B. Fine for violation of Section 6.—

In Section 106 of the Principle Act for the words
“three months” the words “six months” shall be

Save as otherwise expressly
provided in this Act and subject
to the provisions of Section 93, if
in, or in respect of, any factory
there is any contravention of
Section 6 of this Act or of any
rules made thereunder or of any
order in writing given thereunder,
the occupier of the factory shall
be guilty of an offence and
punishable with a fine which
shall not be less than two lakh
rupees but which may extend up
to three lakh rupees, and if the
contravention is continued after
the conviction, then, with further
fine which may extend to two
thousand rupees for each day till
such contravention continues.”

substituted.

After the Third Schedule appended to the
Principle Act, the following Schedule shall

be inserted, namely :-

“THE FOURTH SCHEDULE
(See Section 92A)

List of compoundable offences

S. Section and Nature of
No. | rules framed offence
thereunder
and the order
issuned
(1) (2) (3)
I. |Section 11 - |Not maintaining
Cleanliness cleanliness as per
the provisions.

Amendment of
Section 106,

Insertion of
Schedule.
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A ”T-“S_é“c_tion 18 - ! Not providing and |
Drinking water maintaining
arrangements for
drinking water as
per the provisions.

3. | Section 19 - | Not providing
Latrines and | latrine and urinal
urinals accommodation as

per the provisions.

4. | Section 20 - |{a) Not providing
Spittoons the spittoons
as per the

provisions.

(b) Spitting n
contravention
of sub-section
(3) of Section

20.
5. | Section 42 - |{Not providing and
Washing facilities maintaining  washing
facilities as per the

provisions.,
6. |Section 43 - |[Not providing

Facilities for storing | facilities as per the
and drying clothing | provisions.

7. | Section 44 - | Not providing
Facilities for sitting | facilities as per the
provisions.

8. | Sub-sections (1), (2) | Not providing and
and (3) of Section 45 | maintaining  first-aid
— First aid | appliances as per the

appliances provisions.
9. |Section 46 —|Not providing and
Canteens maintaining canteen as

per the provisions.

10. | Section 47 - | Not . providing and
Shelters, rest rooms | maintaining shelters,
and lunch rooms rest rooms and lunch
rooms as per the
provisions.
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1.

| Section 48 — Créches

Not providing  and

maintaining créches as

. per the provisions.

Sub-section (2) of
Section 53
Compensatory
holidays

Not displaying the
notice and not
maintaining the
regisier for
compensatory holiday.

I3,

Sub-section (5) of
Section 59 - Extra
wages for overtime

Not maintaining the
prescribed registers.

Section 60 -
Restriction on
double employment

Requiring or allowing
a worker a double
employment on any
day.

15,

Section 61 - Notice
of periods of work
for adults

Not complying with
the provisions.

16.

Section 62 - Register
of adult Workers

Not maintaining
register as per the
provisions.

17.

Section 63 - Hours
of work to
correspond with
notice under section
61

Not complying with
the provisions.

18.

Section 79 - Annual
leave with wages

Not complying with
the provisions.

19,

Section 80 - Wages
during leave period

Not complying with
the provisions.

20.

Section 81 -
Payment in advance
in certain cases

Not complying with
the provisions.

21.

Section 83 - Power
to make rules

Not maintaining
registers as per rules
and not complying
with the provisions.

22.

Section 84 - Power

Not complying with
the conditions
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10 cxempl factories 9p¢cnﬁe<1_ ~in the
exempting order.

23. | Section 93 - | Not complying with
Liability of owner of | the provisions
premises in certain | contained  in sub-
circumstances section (1) and clauses

() and (vi} of sub-
section (3).

24. | Section 97 - 1 Not complying with
Offences by workers | the provisions.

25. | Section 108 - | Not complying with
Display of notices the provisions.

26. | Section 110 - [ Not complying with
Returns the provisions.

27. | Section 111A - | Denial of rights of
Right of workers, | workers.
etc.

28. | Section 114 - No | Demanding chargc
charge for facilities | from  worker  for |
and conveniences providing any

facility.”
CHAPTER-III
AMENDMENT OF THE INDUSTRIAL
DISPUTES ACT, 1947.

6. .In the Industrial Disputes Act, 1947 (No. Amendment of
14 of 1947), (hereinafter referred to as Section 22.
the Principle Act), in sub-section (1) and
(2) of Section 22, for the words "public
utility service", wherever they occur, the
words "An industrial establishment" shall
be substituted.

7 In sub-section (1} of Section 25-K of the Amendment of

Principle Act, for the words ‘“one Section 25-K.
hundred”, the words "three hundred" shall
be substituted.
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CHAPTER-1V
AMENDMENT OF THE TRADE UNION ACT, 1926.
In the Trade Union Act, 1926 (No. 16 of Insertion of
1926), (hereinafter referred to as the Section 32B.

Principle Act), after Section 32A, the
following Section shall be added, namely:-

“32B.Compounding of offences.- {1} The
State  Government may, by
notification in the Official Gazette,
prescribe  such  officer and
compounding fee in respect of the
offences specified in Section 31, 32
and 32A which shall not be more
than the fine specified under
Section 31, 32 and  32A,
respectively and may compound
such offence before or after
institution of the prosecution for
such amount.

(2) Where an offence has been
compounded under sub-section
(1)7“

(i before the institution of the
prosecution, the offender
shall not be lLable to
prosecution in respect of
such offence; '

(11) after the institution of the
prosecution, such
compounding shall be
brought by the Registrar,
Trade Union in writing, to
the notice of the court in
which the prosecution is
pending and on such notice
of the compounding of
offence being given, the
offender shall be acquitted.”
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